&/

IN THE CENTRAL ADMINISTRATIVE TRIEUNAL, JAIPUR BEMCH, JAIPUR

0.A.No,244/c9 Dt. of order: 1€.3,199%4
Bhagwan Sahayv ¢ Applicant

Vs,
Union of India & Ors, : Rezpondents

Hone present on behalf of applicant
Mr.Manish Bhandaril ¢ Counsel for respondents
CORAM:
Hon'ble Mr,Justice D,L,Mehta, Vice Chairm3n
Hon'ble Mr,0.P,Sharm3, Member®dm.)
PER HON'BLE MRLJUSTICE D.L.MEHTA, VICE CHAIRMAN,

Y,

Hear3i the learned counsel for the respocndents, The

Pajlway Ajthority ha@s issued the certificite that the appl-
.icant is not having @ proper vision @anl he éce;lnot fit for
employment, 4nd he doeé not po3sess the requisite C2 vision
which is the minimam reguirement. The appeilate authority

has also not fourd him fit.

In the light of the finling of the Appellate Authority

we are not inclined to accept this petition @and the same is

Mu
(0. haLma) (D{L.Menta)

Member(A), : : Vice Chairman.

rejected,



